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F.AT. 3677(3T).— Fa T TLAT, AL TSTHT AT, 1956 (1956 FT 48) (S =87H THH THTq
I ATATAAH gl AT g) =T &7 3 F Al ITETT (1) TIRT TS AT T TART FLd gU, g THTETT 1 STl
& THTG ALY T o AIATIE 5l § TEIT TSN SAZHIAL. - AT - AFHADIE- AT / Tl AT
(T F forw T FafFfEd F arr) fiadiees @ BT & 418/800 & .41, 547/000 F q@vE F
AT (=2 /30 AT & T4, A7) T S TATAT o AT TASTT o o0 a8 i srutera g, e ferm
U AT ST § T 737 8, UHT S{f T SToi| e o ST STer it =TT et 2l

F1¢ ot =1f3F, ST 3% 9w & Raas &, 5 afaf=m & awr 3w 6 s7-amr (1) F 9" @
TSI o 7T UHT IH o ITANT 92 TSI H TH ATSEAAT & TR Sl AT & e & & Fia< st
AT T T TR |
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[PART II—SEC. 3(ii)]

Y T AT IUTSTegTTerhTl, YEaTad #. 11, FIATqT & forfed &9 § f3har STu o 398 396
STITY SATEHRTAT T STTUI T TEAH TR, ATATHAT 0l ATRTd =9 § 2T TRt f&afer sreamft samr 94
ST T STEHY T 31T UH T &9 o0l AaTs FHe o ToaTq adT UHT 3T = FT 6 T, TS FI< 2l
ST T ISy STaeds q9=, 9T ST AT Al A&l &l SATATT T FAT T SAATATT HL T,

I<h sTferfeae it & 3 it IT-4TRT (2) F 7ef werw wrfersrTe grer At A e oft sraer sifay

g |

TH SATAAAT  FANA AT ATAT I o LT AT AT AT TeqH TTIAFHTL F I FIATAT § IUAE
& oY 39e Raas =feat g [Adreror foha ST aaar 2 |

ATAT

HETY TS o AT 5l § T TSTHN TgHEANT - HIATIY - AFARIS- AP / Fefledh dHT
(FTATIR o T #9% Ftarefael & a19) Fahies qe@or Bt F 418/800 # f.#t. 547/00 T + forw
ST T ST ATSAT HEAAT Aigd SATAT HEAAT T2 A 7 "ierd g |

T T ATH: HGIAY Srer &1 91 AT

EALED ER MRS A FTIHR || g FT v | 5 @ aewa G \LEIRERT

il (FITHI TFTL) (FRT)

1 2 3 4 5 6
ATAH T AT FLAT
e T ATH: TEATH AT
1 56 IGEl Tt () 0.847 (393X ) 0.847
ATie T ATH: HETATST
2 317 EEL T () 1.13 (FFAX) 1.13
3 328 GEil Tt () 0.39 (%47 0.39
e T qTH: JTORMS
4 573 IGEl Tt () 0.1 (FFAT) 0.1
Total 2.467

[®T. 9. NHAI/PIU/SLP/LA/AD-2021-22/3A]
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 7th July, 2026

S.0. 3677(E).— In exercise of the powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(Six/Eight-laning etc.), manintenance management and operation of National Highway, in the stretch of land for newly
proposed Ahmednagar - Solapur - Akkalkot- MH/KN Border (Including Spur Connectivity to Solapur Town)
Greenfield alignment from Km. 418/800 to Km. 547/00 (Maharashtra Section) in Solapur District in the State of
Maharashtra, hereby declares its intention to acquire such land;

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section (1) of
Section 3C of the said Act.

Every such objection shall be made to the competent authority, namely the Deputy Collector, Land Acquisition
No. 11, Solapur in writing and shall set-out the grounds thereof and the competent authority shall give the objector an
opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and
after making such further enquiry, if any, as the competent authority thinks necessary, by order, either allow or disallow
the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act, shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief Description of the land to be acquired, with or without structure, falling within the stretch of land for the newly
proposed Ahmednagar - Solapur - Akkalkot- MH/KN Border (Including Spur Connectivity to Solapur Town)
Greenfield alignment from Km. 418/800 to Km. 547/00 in Solapur District in the State of Maharashtra.

|State: MAHARASHTRA ||District: SOLAPUR |
SI. No. (|Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

Lt | 2 [ T I | 5 | 6 |
|Taluk: Barshi |
[Village: Lakshachiwadi |
Il ||56 ||Private ||Agriculture () || 0.847 (Hectare )| 0.847
|Vi||age: Kasarwadi |
|2 ||317 ||Private ||Agricu|ture 0 || 1.13 (Hectare )|| 1.13|
3 ||328 ||Private ||Agriculture () || 0.39 (Hectare )|| 0.39|
|Vi||age: Ghanegaon |
|4 ||573 ||Private ||Agricu|ture 0 || 0.1 (Hectare )|| 0.1|
| Total|| 2.467|

[F. No. NHAI/PIU/SLP/LA/AD-2021-22/3A]
SHAIKH AMINKHAN, Director
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